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(2) dwnims @ an 425 (), AR 23 wRE 2041 |
MINISTRY OF LAW AND JUSTICE
{Legisiative Depariment)
NOTIFICATION

Hew Delhic the Ist August, 2002

541 173UFL—In exercise of the powers conferred by section 169 of the Kepresentation of the
People Xel, 1951 (43 Of 1951). the Central Government, afier consulting the Election
Commission, hereby makes the following rules further 1o amend the Conduct of Elections

Rules, 1961, namely,—

Vs deo Gl

1. {1} These rules may be called the Conduct of Elections (Amendment) Rules, 2012,
{2) They shall come into force on the date of their publication in the Official Gozetie,

In the Copduct ol Elections Rules. 1961, for Form 26 and the entries relating thereta,

2.
the following Form and entries shall be substinuned, namely:-
SFORM 26
(See l'l.!ll-d-.ﬁ.} Please affix your
FRGENT Passpon
size photograph
here

Affidavit to be filed by the candidate alongwith nomination paper before the

returning officer for election 0 ......oooovniniiiniin, vees (mume of the House)
from........coooiiiiimimniiiniciesnen..constituency (Name of the constituency)
PART-A
1 XYan Res ﬁr_t.i::*ﬂ* ...... . **sony stwil-of ., Lest & Ambifea ﬁ.f”r’?‘.‘f.?."'l :

Aped . LF........years, resident of ...fadhefur. .. SR e, ... (mention full




-
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postal address). a candidate at the above election, do hereby solemnly affirm and siate
on oath as under:-

-

(1) I am a candidme ser up by- §BTF....... (**name of the political party)/**am

contesting as an Independent candidate.
{**strike out whichever is not applicable)

@ My name is emrolied in. 208 3109w Sedar g of the
constituency and the State), at Serial No.....in Part No.._._

(3) My contact telephone number(s) ig/are.. 2231009825 ... and my e-mail id
(ifany) is. . Sixeenmic @ Jmadl, [0 mlesiven Jog @ Jmadls fome

(4) Details of Permanent Account Number (PAN) and status of filing of Income Tax

FEILm;
sl T Mames PAN The finencial year | Total income
Na. for which the last shown in

Income-tax  refurn Income-tax
has been filed retum (in
Ly Rupees)

I.__ | Self [ AcycPP €143 | 2013 - 14

r Spousc
3, Dependent- 1

| 4. Dependent-2

5, Dependent-3.. ... .

{5) | am/am not accused of any offence(s) punishable with imprisonment for two years
or more in & pending case(s) in which a cherge(s) hasthave been framed by the court(s)

of cormpetent jurisdiction.
IT the deponent is acoused of any such offence(s) he shall furnish the following
infarmation:-

(i) The following case (s) isfare pen'ding against me in which charges have been framed
by the court for an offence punishable with imprisonment for two years or more:-

{a) | Case/First Informmtion Repart
No./Mos.  topether  with
complete details of concemed
Police Station/District/State,

(b} | Section(s) of the concerned
Act(s) and short description
of the offence(s) for which
| charged
{c} | Name of the Court, Case No. |
and date of order taking |-

cognizance: 4 -
(d) | Court{zy which framed ihe
charge(s) il -

(e} | Date{s) on  which the

charge{s) was/were framed - -




| p T R W W WATE ; MEarm

{fy | Whether all or _a_ni'W_ =oE
proceedings(s) have bee
stayed by any Courn{s) nII‘
| competent jurisdiction n
(iiYThe following case(s) isfare pending against me in which cognizance has been taken
by the court [other than the cases mentioned in item (i) above]:-

————

{a) | Name of the Court, Case No. . ' N = =
and date of order taking L oM. suvany  GR N 243 105" 8L [07fo7

Ccogrizance: s
(b} | The details of cases where the
oot has takien cognizemce, hitad i :’_m-e w Ben ding. hefora
section(s) of the Aci(s) and T M, §ida
deseription of the of Tence(s) “
for which cognizance taken )
|11 | Details of
Appeal(syApplication(s). for
revision (if any) filed against
! the above order(s)
{6) 1 have beenfhave not been convicted of an offence(s) [other than any offence(s)
referred 1o in sub-section (1) or sub-section (2). or covered in sub-section (3], of section
£ of the Represcntation of the People Act, 1931 (43 of 1951)] and sentenced 1o
imprisonment for one year or more.

If the deponent is convicted and punished as aforesaid, he shall furnish the following
information:
In the following cases, | have been convicted and sentenced to imprisonment by & court
ol law:
(a) | The  demnils of cases,
Section(s) of the concemned
Act(s) and description of the
affence(s) for which
convicted
{b) | Name of the Court(s), Case il
Mo. and date(s) of order(s): 4
{c) | Punishment imposed
{d) | Whether any appeal was/has
been filed against the
conviction order. If so, details
and the present status of the

|| appeal:

’\édf_ﬁﬁ de o_gﬁf—

(7) That | give herein below the details of the assets (movable and immovable eic) of
miyself, my spouse and all dependents:
il [S ts;

Note: 1. Assels in joint name indicating the extent of joint ownership will also have o be

pived
Mote: 2. In case of depositinvestment, the details including Serial Number, Amourn, date

of deposit. the scheme. Name of the Bank/Institution and Branch are 1o be given

2 s96Grn-4
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Mote: 3. Value of BondsShare Debentures as per current market value in Stock

exchange in respect of listed companies and as per books in case of nun-listed
companies should be given.

Note: 4 Dependent her has the same meaning as assigned in Explanation (v) under

section 75A of the Representation of the People Act, 1951,
Note: 5. Details including amount is to be given separately in respect of each investment

'

[S1. | Description Self Spouse | Dependent-1 | Dependent-2 | Dependert-3

Mo,

| (i) | Cash in hand Bdnei—

(ii) | Details of deposit in |58 Peies
Bank accounts(FDRs, |V 1e%33¢
Term Deposits and all i
other types of depasits | 28 651/
including SAVINE |cwchal Bl
aceounts),  Deposilts [=4 indin
with Financial | % Y509y
lustitutions, Mon- j1 1098 -
Banking Financial
Companies and
Cooperative  societies
amd  the amount in

) cach such deposit

(i} | Details of investment
in Bonds,
debeniuresfshares and ¥
unils m
companiesiutual
funds and others and
the grount

{iv} | Details of imvestment ]
in NS, Posial Saving. | =" 2 |
Insurance policies and |4 59055
investment  in’ any
Financial instrumenis
in Post office or
Insurance  Company
and the amount

{(v) | Personal lomns’
advance piven o any i
person or  enfity |- By
including firm, | e
company, Trst ec.,
and other receivables
from debtors and the

N amoun!

(vi) | Motor Vehicles! [Bi20e)ofis
Atrcrafis/Yachis/Ships |1o-e:-12-
{Details  of  Make, eEpof,
registralion  number u ]
elc. year ol purchase ) efey o i




[l ~TME Jeind |

- [ond nouny)_
vy | Jewellery, bullion and

| valuable thing(s) (give
details of weight and
value)

Any giher assets such

as valus ol X
claims/intercst —
Gross Total Value Tofib 3k mimee o

1 ails of Immovable '

Note, 1. Properties in joint ownership indicating the extent of joint awnership will also
have to be indicated

Woie: 2. Each land or building or apariment should be mentioned separately

format

in this

Description

Self

Spouse

Dependent-1

Dependent-2

Depend:nl-?] :

Apriculural Land
Location(s)
Survey number(s)

e
A-od

]

Area {rotal
measurcment in Acres)

bl oD

PO A

\e‘:

Whether inherited
properly (Yes or Noj

e F
e

Date of purchase in
case of sell-aequired
property

Cost of Land (in case
of purchesc) at the
time of purchase

Any invesiment on the
land by way
development,
construction elc.

of’]

Approximate  cwrrent

(i)

market valus
Non-Agricultural
Land:

Location(s)

| Survey number(s)

Aren {total
measurement in sq.fi.

Whether inherited
propenty {Yes or Na)

Daic of purchasc in
case of self-acquired

propery

Cost of Land {in case

VY s de oG~
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of purchase) at the
time of purchase

r

Any investment on the
lamd by  way of
development,
constmcticn eic.
Approximate  current
markel value

e e e ——

(i)

Commercial Buildings
{including apariments)
-Location{s)

-Survey number(s)

Aren {lotal
measurement in sqfL)

[ Built-up  Area (10tal
measurement in sq.0.)

“Whether  inherited
property {(Yes or Mo)

Date of purchase in
case of self-scquired

| PROptY

Cost of property (in
case of purchase) at
| the time of purchase

Any investment on the
property by way of
development.

construclion gle,
Approximate  curment
market value

)

E— i
{including
npwuncnls}:
-Location(s)

-Survey number(s)

Arca (totzal
measurement in sq.fi)

Buill up aren (Total
measurement in sq.01.)

Whether inherited

™o

property (Yes or No)
Date of purchase in

case of scll-ucquired
properiy

Ao b

Cost of propery (in
case of purchase) al
| the time of purchase

RS at Erra"-r

Any invesunent on the
land by way of

=

development,




| E—
1 Lv)

{vi) |-Total

!Tuph&scriﬁriun

Mo

! Snl

VA W OTHETE - AN

——

CONSLIUCLION €10,

. market value

Approximate  cumenl

18,0067

Cithers (such as

¥

inferest in property)
of  current
markel value of (i) W
(v} above

{8} I give herein below the details of liahilities/dues to public financial institutions and

povemment:-

{MNote: please give separate details of name ol bank, institution, entity or individual and

amount before each item)

Self

Spouse

Dependent-1

Dependent-2

Dcp-cndcn:i_

M

Loan or dues 1o
Bank/financial
institution(s)

Mame of the Bank or
financial  Institution,
Amount outstanding.
Mature of |.opan

Canmr o Bawk,

ey e

| loan

Loan or dues o any
other
individuals‘entity
other than mentioned
above

Mame(s), Amount
ontsianding, namre of

Any other liability

Carotrnd 1oal ol

liabilities

{ii)

Govermment dugs:
Does o deparimenis
dealing with
povemment
sccommudstion

Dues - 1o department
dealing with supply of
waler

Dues 1w department
draling with supply of

electricity
Dues 10 department
dealing with supply of

izlephones/imaobiles

285967 )12-5

VYors deo G
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| Dues gtn department | -1
dealing with
govomment  transport i
{including  mircrafis
| and heficopiers) Lol o a o
—_ | Income tax dues
_ | Wealihrtax ducs
| 1 'Serviee tax dues
Municipel/Property
Tax dues -
Ji= Sales Tax dues
| Any other duesy =y B z
o | {il) | Grand total of all
|| Government dues =]
(ivi | Whether any other
liabiliies  are  in
tispute, if so, mention
the amount  involved
and the authoriy
before  which it is
| pending. L 4

(%) Details of profession or occupation;

(a) Belf.... 20cded, Sevvics
(b)Spouse. ... .....ooveeirierriiniiinn,

(10) My educational qualification is as under:-
Bie tPhg) frem Ribay umiversity jagw

(Give details of highest

School/Universily education mentioning the full form of the

certificate/diploma‘degree course, name of the School/College/University and the year in
which the course was completed.)

-B

. PART-B :
(11) ABSTRACT OF THE DETAILS GIVEN L1 (1) TO (10) OF PART-A:

Name of the candidaie

ShiSmiFKum. “JoL ¢ [reza o

| Full posial address

Fobepir, 5| coan- B4 1226

Number and name of the constimency
and State

lag, Bicoow weidga Bulun v

Name of the political party which et up

the  candidate  (otherwise e

‘Independent’) ;

ByP

(i) Towal number of pending cases
where charpes have been framed by the
Court for offences punishable with
imprisonment for two years or mone

(i) Totsi number of pending crscs
where  the  couri(s) have 1aken
cognizance [other than the cases

| mentjoned in item (i) above|




| % 1

BUE skl )

yid 1 TR

SR

3

Towal Number of cases in which
convicied and sentenced 10
imprisonment  for onpe year of more
[except for offences referred 1o in sub-
sections (13, (23 or (3) of section § of
Representation of the People  Agl,
1951].

PAM of

Year for which last
income Tax relurn
filed

Total income shown

{a) Candidate AGLPPRBI b3

2013 -14

(b) Spouse

{¢) Dependents

Details of Assets and Liabilities in Rupees

Description Self Spouse

Dependent-1

Diependent-
11

Dependent-111

Moveable Assets |76 722635

(Total value)

Immovable Assel <

Purchase Price of
self-poquired
immaovable

property

Development/

construction  cost
of immovable
property after | )
purchase (fr|
applicable)

Approximate
Current rmarkel

price of -

(a) self-acquired
assels (Total
Value)
(b)
Assels
Value)

inherited
{Total

Linbilities

Government dues

(Total) ¥

(ii)

Loans ftom Bank,

3 ; r-nm“"l"'”‘
Financial

g
Institutions ~ and

g™
others (Total)

10.

Liabilities that are under dispulc

(i)

Government  dues

{Total

\L%q,j; den G4
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I (i) | Loans from Bank. | I [ | . I i
| Fimancigl | f [ |
Institstions  and i | I |
e I_.J others (Total) ) | - : )
] r Highest educational qualification: .E.S,,{Phjj,_ﬂjur (e T Y] |

| (Give detils of highest SchonlUnivarsity education mentignink the full form of

the cenificate/diplomaldegres couree, name of the School/Cotlege/University and

‘ the year in which the cousze was complered. ) !

A ! i

VERIFICATION

L the deponcnt, above named, do hereby venlv and dectare that the contents of this
aflidavit are true end carrect 10 the bes of my koowledge and beliel and no pan ol it is
fnlse and nothing material has been concenied thersfrany | forther declare that:-
{a} there is no case of conviction o proding case against me other than thise
mientionad in items $ and 6 of Pat 5 ol B ahowve:
(b 1. my spouse_ar my dependents do ot have any assel or liability, other than
those mentioned in items 7 and 2 of Pan A uid jtems 8, 9 and 10 of Pant B
asoa,

(.. le-eF-20)5

verified ox.................... thisthe ..., .. g ol
Lé'q{_-ﬂg deo T34

DEPONENT

—————

Hote: 1. Affidavit should be filed Lutest b ¥ 3590 Phion the last day of filing nominations,

Note: 2. Affidsvit should be swomn before “ait Commissioner or Magiseraie of the
First Cless or before & Notary Pulyis

frote: 3. All calwinn should be filled up ard 5a ccluma 1o be left blank. IF there i no
information 10 furish in respect ol arv iteay, sither NIl ar “Naot applicable™,
35 the case may be, should be meniion -

Note, £, The AfMidavil should be either typed ot written legilily and neatly,”.

[E- Mo, H- 1620120y 1)
D SANIAY SINGH. Addl Seey

Nm:e: The principal rules were published vidfe notification number 5.0.859. dated the 15™
April. 1961 and last amended vide noti fication s—

{1 humber S.0.728(F), dared the 8ih Mav, 307,
(Dynumber 8.0. 425(E) duted 237 February, 2011,

Prinacd ey st fissapes, Sémremmrar 5T Tadi Fres, s fod K bt M Bt o i
and Pubduhed by (B Capiratie af Mublcdiemn Tacbhee 1054
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